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[ srrereT wveft]

TR #1 ¥ foar ar ? fow w0 @
WA TS ¥ 9T & s oW § f9g
S, a1 fe 3F Fo afadT 79 &
faa g ?

MR. SPEAKER : No. When we meet at
4 this afternoon, we can discuss these things.
If Shastriji also gets irritated, I do not know
what to do in this House and how to
manage the work here. I am requesting
him also to attend the Committee meeting
and then we shall discuss all matters pertain-
ing to next week’s business. If they want
everything to be discussed here, it cannot be
done.

13-06 hrs.

MOTIONS RE : SITUATION IN WEST
BENGAL

MR. SPEAKER : We have got the two
Motions next concerning the West Bengal
situation.

. AN HON. MEMBER : How much time
is available ?

MR. SPEAKER : I would request hon.
Members to forgo the lunch hour today so
" that we may get one more hour and then we
can dispose of these motions. Those who
want to have their lunch could just slip
away and then come back. Others will be
here. Otherwise, this will have to go on
over to Monday.

SHRI HEM BARUA (Mangaldai) : Are
you going for lunch or not ?

MR. SPEAKER : Last time also I missed
my lunch along with all of you.

Both the Motions wijll be taken together.
The Mover will get 20 minutes to begin and
then 10 minutes to reply. It will be difficult
for me toringthe bell. 1have got the names
of the party members here. If anybody
feels that he should also get a chance, I
should* not be embarrassed. After onme
Member has spoken from one party and
taken the party quota, it will be difficult for
me to accc date another member from
thesame party. Thetimeisdivided between
the parties; the Swatantra Party gets so
much; other parties get a little less.
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SHRI KANWAR LAL GUPTA (Delhi
Badar) : Whatis the time 7

MR. SPEAKER : Within the time-limit,
we can have the discussion, that is, till 3
P.M.

AN HON. MEMBER : Half hour more.
MR. SPEAKER : Let us see.

SHRI RANGA (Srikakulam) : One more
hour.

MR. SPEAKER : If the House wants it,
we can have it. The non-official business
cannot be postponed unless the House un-
animously wants it. Thatis the convestion.

The Congress Party will also naturally
have some time. Every time I find it is they
who are suffering. They have been losing
half an hour, 45 minutes like that. Of
course, the ruling party should be liberal in
giving half an hour or 45 minutes. Anyway,
they will also get time.

MR. SPEAKER : Shri Mukherjee.

SHRI S. M. BANERJEE (Kanpur) :
Congressman have started throwing bombs
onthe Speaker.

SHRI H. N. MUKERIJEE (Calcutta
North-East) : 1 beg to move :

“That this House recommends to the
President that he be pleased to dismiss the
present Governor of West Bengal for his
unconstitutional act of dismissing the
ULF Ministry in West Bcngal™.

This is an unprecedented step that I am
asking the House to endorse, but it is on
account of the fact that an utterly unprece-
dented situation has arisen in one part of
our country, which involves the entire
parliamentary process and the future of pub-
lic life in India. A sort of pettifoggery and
panic along with overweening greed for
power and an utter lack of scruple has re-
sulted in the commission of an outrage on
the Constitution and all proprieties and
decencies of political life.

The action of the Governor of West
Bengal in summarily and suddenly dismiss-
ing the West Bengal Ministry has shown
to what lengths an arbitrary inclination to-
wards authority and a desire to monopolise
power all over the country can lead certain
sections of people in India. The white



4267  Situation in

elephant of an office—the office of a Govern-
or is decorative, because if it were something
else it would be a danger to democracy—
this white elephant of an office has been used
as a rat gnawing at the tender vitals of par-
liamentary functioning. The Governor
cannot be impeached, but he can be removed
by the President under article 156 and since
the Governor has covered his elevated office
with disgrace abounding, we have to recom-
mend to the President that in his pleasure
he dismisses Dharma Vira in West Bengal.

Sampurnanand in Rajasthan, Dharma
Vira in West Bengal, and Chakravartys and
Pavates thrown in between, what a sorry
catalogue of infamy, and of the whole lot,
the Governor of Bengal takes the cake !
His name is Dharma Vira—‘staunch in
virtue’. Seldom was a man named by his
parents with fond hopes, seldom was he
given a nomenclature which has been
so thoroughly belied by his actions. Shuttl-
ing back and forth between Calcutta and
Delhi, the West Bengal Govérnor appears
to have mortgaged his conscience to his
masters in the Central Government. He
plunged shamelessly into the mire of the low-
liest brand of partisan power-politics and
thought he had pulled off a palace coap
in the Raj Bhavan of Calcutta, and like a
thief in the night and surrounded by sneaky
double-crossers he dismissed the lawful
ministry and appointed instead another
which stinks to high hcavens and against
which the people of West Bengal are stag-
ing a demonstration, the gravity of which I
am sure not even the worthies on the Trea-
sury Benches can deny. By his ugly manoe-
uvrings he has disgraced his office and
plunged West Bengal into sorrow and
shame. But Bengal does not merely groan
in agony; she is roaring in protest and all
India reverberates because of that. I wish
Government takes serious note of it and ad-
vises the President in accordance with what
isin conformity with conscience, with decen-
cy and with dignity.

The West Bengal Speaker has showed
courage and character, and I only wish
you to look at that portrait,—Vithalbhai
Patel—who in the days before Independence,
and I think Prof. Ranga was a witness—
took steps which showed how even in those
inhibited days the Speaker could stand for
tho rights of the House and for the rights of
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its members. 1 would like you.also to re-
member that in the history of the Speaker’s
role, there is nothing more spectacular or
more impressive than a scene in the 17th
century when King Charles I walked into the
House of Commons and the Speaker then
used to be his nominee and servant, and
he wanted the Speaker to show to him the
five members whom he wanted to arrest.
And the Speaker—Speaker Lenthall—fell
on his knees before Charles I and said :
““Your Majesty, I have neither eyes to see
nor ears to hear except what this hon.
House vouchsafes to me.” That was the
standard set in the days of the fight between
King and Parliament, when the fundamental
liberties of that country, to which we look
for parliamentary inspiration, were first
consolidated.

The Speaker in West Bengal has said, “I
do not know what is happening behind
scenes. I was not even invited to the
swearing-in ceremony when the new so-call-
ed ministry was installed.” On that occa-
sion, there was a blackmarketeer who was
put in prison under the Preventive Deten-
tion Act—Mr. Aggarwal—who was released
and he was present there. There was pre-
sent a man, an MLC who was put in jail,
who built a muiti-storeyed house in Cal-
cutta where he kidnaps members of the
Assembly and keeps them. He garlanded
Dr. P. C. Ghosh and said, *“My mission is
over”. But the Speaker was not invited.
He said, *‘I am not going to take cognizance
of what happened. My is this
House. This House can make and unmake
ministries. The Ministry is responsible not
to the Governor, not to his masters, even if
it is not put down on paper, in New Delhi.
The Ministry is responsible collectively to
the Legislative Assembly and without the
ukase of the Assembly, I am not going to
recognise the legitimacy of this ministry.”
On account of his character and courage,
dastardly hooligans in Calcutta have gone
to the length of attacking the residence of
the Speaker, throwing a bomb at dead of
night. That is the report which appears in
the papers.

A tinpot Governor thought he could flout
every principal because his masters in Dethi
were behind him. This Governor belonged
to the Indian Civil Service. I had occasion
once to say, it used to be said in the day
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before independence, that it is neither
Indian nor civil nor a service. He belongs
to a service which Churchill, or was it
Lloyd George, said was the steel-frame of
the British administration. Now more
royalist than the King, to the successors of
the British, they are now the steel-frame of
the Congress administration. But like the
British Government, the Congress rule, if
it indulges in this kind of monopolistic cri-
minality, will go the way of all flesh and all
the Dharm Virs of creation would not help.

I have already told you how the Speaker’s
residence has been attacked and bombs
thrown at it. But even apart from that
more than 3,500 people were arrested in
Calcutta. Jadavpur University, with which
one of the members of the Cabinet has been
associated most of his working life, was
turned into hell. The sanctity of the cam-
pus was violated, because they wanted to
prop up this ministry against the wishes of
the people of West Bengal. The mask is
falling off the faces of those people who talk
about the sanctity of the Constitution. It
has been proved against that the bourgeois
concept and practice of democracy are
thrown overboard whenever the going gets
rather tough and events in West Bengzl‘
and elsewhere show that the present consti-
tution, particularly the unitary aspect of it,
has become a tool in the hands of an un-
scrupulous party operating in the States
through nominated gendarmes, who are
glorified by the title of Governor.

I do not think much needs to be said in
regard to the purely constitutional aspect,
which has been discussed so many times in
the House. But it should be clear in the
minds of all that under the terms of the
Constitution, article 163 in particular, no
Governor other than that of Assam, has
any authority to act in his discretion and
the discretionary authority of the Assam
Governor is limited to certain provisions in
the Sixth Schedule to the Constitution. One
of the leading commentators on the Consti-
tution, Mr. Justice D.D. Basu has remarked
in his book that the words ““in his discre-
tion” is a drafting anomaly in the text of the
Constitution. If you want to know what
was in the mind of those who made the
Constitution—I suppose Prof. Ranga can
give testimony in that regard—we must

efer to such people as Dr. Ambedkar, who
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explained in the Constituent Assembly the
distinction between the functions and the
duties of Governors. He said that while the
Governor shall have no *‘functions” to
discharge by himself and would have no
power to override the Ministry in any parti-
cular matter he would have the “duty” to
advise the Ministry with the object of secur-
ing impartial, pure and efficient adminis-
tration. Ultimately, the Governor must
take the advice of the Ministers. In the
Constituent Assembly a reference was made
to what Mr. Asquith had said in the British
House of Commons, that the king had the
right to encourage, to advise and to warn,
but whatever was decided by the Cabinet
was something which even His Britannic
Majesty the King had to accept. This is
the real position.

Let us see what actually happened in the
case of West Bengal. Dr. P. C. Ghosh
was brought in as the new Minister. I do
not want to say much about unsavoury
Ppersonalities, but it is difficult, as a Bengali,
to forget the long history of betrayal of
people’s cause perpetrated by certain people.
To Deshabandhu, to Netaji and to the peo-
ple who are popular today the conduct of
Dr. P. C.- Ghosh is something which is an
open book. But he was given a chance to
come forward because he spoke in such a
manner. He told many an audience that if
he joined Congress later on—he spoke in
a rustic fashion—the people of that locality
should make him sit down and stand up
again for five hundred times, they should
make himkneel down and rub his nose
against the ground for 500 yards of that
area. That was the kind of assurance which
he had given, and that was why he was
given an opportunity to do some good
work for the country. But he has done
this egregious act at the present moment.

How did the Governor behave. He went
on peregrinating between Calcutta and
Delhi, he went on travelling between Cal-
cutta and Delhi like a shuttlecock—a
Governor must have some sense of dignity—
taking orders from Delhi, all the time per-
forming according to his master’s voice and
we found him at the very last moment act-
ing in a which is absolutely egregi-
ous. I asked the Prime Minister on that
day when the no-confidence motion was
being discussed this question. I kmow it
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for a fact, because I believe those who gave
me the information got it straight from the
horses mouth in Calcutta. On the 21st of
November, the day of the dismissal of the
Ministry, late at night, the Governor of
West Bengal sent a message to the Chief
Minister of West Bengal, Shri Ajoy Mukher-
jee, at about two o’clock, when he was
confabulating with the head of the Bhara-
tiyva Kranti Dal, Shri Mahamaya Prasad
Sinha, discussing as to how some of the
defectors of the Bharata Krantiya Dal were
likely to come back again to the United
Front. At two o’clock he gets a message
from the Governor and the Governor asks
him to answer by four o’clock as to whether
he was ready and willing to have a date
earlier than the 18th December, which he
had already fixed as the date for the Assem-
bly to be convened. Shri Mukherjee sent
back a message before four o’clock that he
could not on his own give an answer but the
day after the next day, that is on the 23rd,
his Cabinet was meeting and then he would
be in a position to tell the Governor whether
an carlier date than the 18th of December
could be decided upon. This has not been
denied. The Prime Minister says she does
now know. Ido notknow what she knows
and what she does not. But it was their
business to know these things and we ought
to have been told about it. This matter I
mentioned in Parliament taking full respon-
sibility for the truth of this report, and I
have got no satisfaction in regard to this.

This was done at a point of time when
in West Bengal all the allegations about the
break-down of the administration have been
found to be absolute abracadabra, sheer
moonshine and nonsense. I have heard in
this House here, in the no-confidence
debate, how Members on the other side not
having arguments had only this to say that
in West Bengal everything is going downhill,
life is not safe, people are not moving freely
and that sort of thing. What actually is the
position we know. This propaganda has
been done by all kinds of people, by Mr.
G. D. Birla, by Mr. Sussex, one of the
British big-mony bosses, Biren Mukerjee of
Martin Burn and by some other people.
‘We know also that even the BBC had been
requisitioned to scnd out television allega-
tions in regard to gherao and similar things
in West Bengal, when actually what had
happened was that the Government bad
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formulated a food policy which had been
commended even by the Chairman of the
Food Corporation of India and for the first
time the jotedars and big business people
were feeling jittery. Therefore something
was to be done very quickly and all kinds of
concoctions in regard to law and order
situation had to be spread about.

As a matter of fact, at this particular
point of time, since the beginning of
October or even earlier, not one case of
strike or lock-out had been reported to the
Labour Department of the Government of
West Bengal. Shri L. N. Birla, President
of the Federation of Indian Chambers of
Commerce, said at Jaipur on the 3rd October
that the situation in West Bengal was better
than what it was a month ago. Shri G. R.
Heda, President, Engineering Association of
India, told newsmen in Calcutta on the 26th
October that Government was trying to
create a climate conducive to industry with
healthy labo lati

After a meeting between -the Cabinet
colleagues of the Chief Minister and the
Chief Minister himself along with represen-
tatives of chambers of commerce and trade
union organisations, the statesman reported
that these talks had brought out the
possibilities of an industrial peace for
a legitimate period. Law and order situa-
tion in West Bengal was normal, better than
normal, at the point of time when this
Government was dismissed.

If you remember, Sir, what happened a
year ago ? The Prime Minister knows some-
thing about it because she knows the kind of
thing which was happening in Calcutta
and nearabout a little over a year ago, 18
months ago. A year ago, in 1966, the
Amvrita Bazar Patrika, a paper owned
by one of the then members of the
Congress Ministry, wrote on the 10th
September, 1966, in regard to the law and
order situation in West Bengal :—

“The danger is that the whole of the
State has become a powder keg and the
smallest spark may cause a violent out-
burst.” ’

We did not start a wimochan sangram
in West Bengal those days against the
Congress Ministry. Nobody thought of
doing that sort of thing.
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But compare the conditions which pre-
vailed in West Bengal a year ago and the
conditions which bave been prevailing in
West Bengal for quite scme time now.
Why make such a lot of noise in regard to
the point over gherao and a few other inci-
dents; when you see on the other side hcw
communal incidents engineered by incen-
diaries, about which the Prime Minister
should be well aware, were nipped in the
bud because the popular character of the
Ministry came to the surface and without
having recourse to anything like the repres-
sive apparatus which used to be commonly
practised, all those distrubances were quell-
ed ? Why do you forget that because the
Government had formulated a food policy,
which was going to get the support of the
people and the jotedars and the moneyed
sections were getting afraid, at this particular
point of time this conspiracy was started
and like thieves in the night certain people
congregated in order to say good-bye to the
Constitution, to bring about the failure of
the administration and to bring about a
situation which is absolutely disgraceful ?
Turncoats of the sort of people that I do not
sec here luckily—I do not have to cast my
eyes on men like Humayun Kabir who were
turncoats in a manner which is really dis-
graceful—are bringing infamy to the whole
political structure of our country. They
are throwing to the winds every shred of
political decency. But that is a kind of
thing which has happened.

I shall conclude, because other Members
would like to speak and I have a right to
. reply in a short while. I accuse the West
Bengal Governor, who has behaved like a
charlatan as far as his dignified position was
concerned which he has abused like anything,
of throwing to the winds his duy, dignity
and every sense of political and human
decency over a dirty game played for the
Central Government's sake, a dirty game of
lowly power politics. I accuse the Governor
of West Bengal of betraying the trust which
the President must have laid on him while
sending him as Governor to a sensitive bor-
der State like West Bengal. I accuse the
Governor of West Bengal of egregious con-
duct deliberately and schemingly pursued
which has plunged a very important State
of India into the most widespread and justi-
fied popular unrest which may lead to
conscquences disastrous for the country.
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I accuse him of being a guilty man, guilty
before his own conscience if he still has any
guilty and before the people of our country.
Dharma Vira, whatever be his name, must
80 out of Bengal and out of public life and
the President should have the recommenda-
tion from this House that he should remove
from office a man who has disgraced his
great position, who has sullied its dignity
and who has endangered the security and the
smooth functioning of political life in our
country.

I move, therefore, that the President be
asked please 10 remove from offico the
Governor of West Bengal.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : I beg to move :

““That this House approves of the state~
ment made by the Home Minister on 38th
November, 1967 regarding situation in
West Bengal.”

SHRI S. M. BANERJEE : This is extra-
ordinary. The Home Minister who has
moved a motion asks us to approve his own
statement.

SHRI Y. B. CHAVAN : I am doing it.
(Interruption)

SHRI S. M. BANERJEE : There is no-
body in the Congress Party to approve his
statement ?

SHRI Y. B. CHAVAN : The statement is
0 self-obvious. I would like to exercise my
right of reply to speak on this.

MR. SPEAKER : Yes; Shri Mrityunjay
Prasad.

st wegem AR (AgrOer A)
qAN WP, Tg A @ K Ty
fawrar qfasr &, § 393 s 92 qgegEt
T i A | qF I AL A qHAT
TG & AT ARTH I ATA FT G
RN adfi g A & FaTw
F FT aTEa 7 <N 541 § T8 Fgr AF
T A AL § 7 A Ag qNEQ ] fF
TAHT FT g TN § HI FGEA ®
qAT & T GAT A AG AGEAH R
I & Wi ? AR afer< ur fF
I® qH & qarias 7y AR TTA G
i FamaFT R gL
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W1 g e 7 o IR AFCH
Fad & AN TG T 9T A AT TR
#T 75 2 fir S fir ag adveael rewgl
faarf o€ § wafog bt 7 Wit g
TR Y, TCTIAAE § | TR A«
& arfi Y1 W IW I WEA-ITE
Tear faram &1 aren o7é Qg FA &
o9y 33 Wi #g1 {5 7@ fawg = A
fanwT faega 1% avf A gam &1 &
T & Bde ¥ @ wrarg fv s
w51 f5 ¥ fewmr & fawa qe aft q@
AT At go  Tafe & & Gewrd Fa@
§ AR foT 9@ @ W g faa %
AT I AT AT AR B AR
Q& feafa & o g=gia Qword foan wa-
T A FGFAr B FA FT @
A T FTE A G AT A Y AL I
A T F foar AR aw g s
a gT w1

0 I a8 § 5 ofime mgw @
AT & FI I9NE fear | F wE §
i g 7 3@ § 5 g qm
gfasr faar wr &1 ag FoEe |
q7x qifas §, ot F AR T@ N
FATE ¢ 90 TF TR A TG I TS
3 T4 § 7w 73 FF TadT A w7 FFan
qr @@ fFar) e W S Far @
&R HqT HT Fgr ¢ a7 g7 W faEw
& s, dmaday ar & & P
wfar adl A a5 #9ifF fow favg ®
Ry 1 Al TG § 99 faww W 3@
NAIA § N ITH I[@ B g Eer TG
AR FFA 73 TR fons § S
At ardr fawe {1 @g agar
FAAC TZF F0 A § AT F IFN 1

13-34 hrs.
[MRz. DEPUTY-SPEAKER in the Chair]

& Fiqaar 78 §, woiae W e gw
Td & f5 T w1 frfRar &€ @
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IEF AT H AT W ATGH AT T |
7 @t fraww Ja § § I 5 agr
afaFiw ad €1 FeaTM ML fF
FEA T X N F g9 7 FAA
T 1 Afas fear 7 ) aga &
F FAN TG AT T ERT F G
& & a7 F A I8 F g I B
W T, N & FI{ TARIAR AGH 7
FI Y, I A FEW AT FA FARR
7 g g

i O a7 AR o e e 3 e
Fyegeli AN w1 WA frwear @
22-11-67 ® AR 29-11-67 &Y
FyrAA) qA ¢ AT | g o A e
F fiqT off ST IgT A AT W TS
fag a faam ) S QU E@ O W@
ey o IsET F F AT qw fere
A w71 AfFT AR W afgs gy
g AR &1 I I9 AT A a T
¥8 a1 gfi § I efiwT ww A
0T AT F 1§ & AT FIE 999 AT &Y
FEAT T AT, AfET T AT wWTCC
(wwa=w@) * S &, B FEAT @Y Av
I | TR IF7 At 717 ar fF
qg ¥ 7T § AV € FQ 5w«
g ALY, 1T AT, AT & g, F Iww
g ) T AT AT AW FER TR
< FETaT ITE QY ATECW | TR
qATE F AN wE? A S
FATA; AW T FEAT B A IR
e w7 for i (o) -
SHRI S. M. BANERJEE : You should
try to defend the Speaker.

'MR. DEPUTY-SPEAKER : I know. I
am watching.

SHRI SEZHIYAN (Kumbakonam) :
The decisions of the Speaker in the legisla-
tive Assembly should not be questioned
bere.

SHRI A. K. SEN (Calcutta North-West) :
Let us hear him.
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MR. DEPUTY-SPEAKER : When this_
matter in raised, I want to point out to the
hon’ble Member that the Speaker’s decision
or his conduct cannot be questioned even
by implication or by suggestion. Thisis
my ruling.

Y qEET AR A A ST
T

ot ®o Wro TAAT : I JY I2IN FgT
2, 99 9 wFEe S FT AT )

oft egwT WA : T AE ¥ 4G W
2 v ot o= wrfomrars s aray
T T BT ¥ FF IV AR IGAT AR
AT I F FAT IHC g | AGA T
TF WA FEEE RS g AR
MREIET | R T IR gA T WAE
fiF ot Sifaq § oy § oY T8 gE &
fag AIC FA1ar | <A F Fifaw F
AqHA 7 S TO F d@q R
T, $1F ITH IAT FET | IR TAL
% fFar, ag Fo A foam | A9 3T
QAT werefaal F ga fo¥ @) mA ?
1 97X & 7 I E 5 T 7197 7Y
AT AR @ g F

MR. DEPUTY SPEAKER : Only two
minutes. You should conclude. The rele-
vant issues are before the House. Facts are
known. You need not go into the facts,

AR W ¢ a5 98T | Ay
&t 19a W oI ®T A F1E A
78 9§ & a1 78 7 § AR T g
# @ W EY W 959 FA AT g A
FAFATE TAT L

agt o 1 AR a1 ot § fF o
TET &Y UG T9 A7 74T g7 -
fex AYfaa & 1 73t 9%, =7 A F Fadely
q@ & FEM, AT T F 9w F
TF A T A TR I F)
Fdl T@a T A AR 9 a5 Iqaia
qEa 987 ¢ a9 IF I9F fgara A
et w1 §9 sfedww Faq @1, 3%
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T @AT 9, IR AT FA Ay
el | g AT & A9 AN TR §
a9 FeFfa &, ol arqr @) oW A
I FEAFATE ? Feiar e I g i
99 fF 17 Jw= fAae 0 SR FH ¥
I AT WY faaT q@ e fafwd)
FAAI 92 L, IqTF 9 agAT T @
AL TEH A1 F AT TR IR IR FEA
& f sRraen It T ) ST Tl
T R TR § et g TG

fr faad area F AT T T

Q% HRA §3% : 18 fewax &7
ESURS Kl

=t e wg AW : T F ¥ @E
T TR F AT Fr AR st
& fau ¥4t Fg1 ™1 9@ § J@@AN
g 9 e AR 9@ 27 AT T
fegam e g -

st o Mo TAAI : ag aY fa<ar #1
g

st e o) : 7 58 @ fr i
T qEE B A FAT 9T AT
FTA T O F T gaR 0 W Jiq &
AT F AN T RIE | TR AR
IR 4T 9T & a1 o feareirs wvgr war
§ I fergeam o ¥ ST ;-
gt &1 gFe F0 fgw a1 3w9H
zq g fomm § - —

“As carly as October 29, Left Com-
munist leader, Sundarayya, declared in
Calicut that his party would have to re-
sort to violent action if the “‘ruling circles”
succeeded in toppling the United Front
Government.

Mr. H. K. Konar, former West Bengal
Revenue Minister, and several of his
party colleagues spelt out the plan of
action in detail in a public speech at
Burdwan on November 15. He called
upon the “people” to organize and unite
to paralyse the railways, vehicular traffic
and all normal activities as soon as the
United Front Government was removed,
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He told a meeting of Government
employees in front of Writers’ Building
on November 7, that the M.L.As who
joined Dr. Ghosh’s Progressive Democra-
tic Front should be ‘skinned’ and ‘their

(X1

houses set on fire’.

Mr. Susital Roy Chowdhury of the
Naxalbari group of Left Communists
asked his party men to sabotage electric
installations, the Central Dairy at Belgat-
chia, the gun and shell factory at Cossi-
pore and Ichapore, the Indian Oil Compa-
ny and the Oriental Gas Company.
This he did in a speech in Calcutta on
Nov. 12.....West Bengal Left Com-
munists have come out openly with posters
showing Mao Tse-tung'’s pictures and quo-
tations from his statements calling for an
armed rebellion. The union Government
is examining the possibility of suitable
action against these activities under the
Dafence of India Rules.’

A Tg WATT AR WA I&T §—
AT AT g A<E A FIEETAT FY AR Q@
g, 3 a<E A IATRE 1 FoAT I Q@ &,
AR A U ) @aar 9T QR &,
¥ iy IRTRE T A XA, @A
FTARIY § AR FETATH a9 FQ
WA TF M TR A1E 3—TF Al-
A FI T F AR feqr | I9F qQ
Xq IER[ HIA F T4 GATE X q9Q,
ar 387 gifpmr A F3,— T, W W
@ Ffaq, 9 faar wi-aw F71 A9
v

ot s Maw (F9ETg) ¢ ST
AQT, A W A A qW9AT I
SOy #) TF LAY WEAT I EH AW
faak FL @ & | faq 951 AN w2
afeil dma fagr @ & g$ &, I
M & faena F fadaw fa=r 9 S T E,
JAN AT AT AT § | A AT A
agaa g % e 50 ®g9 ¥ o frel
faurd 9T F AeAW F ATICT IGAT
IqF FAGIAT & graeq | {97 g
&A1 7fgd, a5 & faam 3 fadwal
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| qIEE | qAT AT AF & | A
g IR I aRT T aa & &
A qaT ¥ Sqer B T TFCF A
afewr 9 4 fF TR N THIT N
HEET 3T & a7 A€ Y &, 39 @
from w321 afew @ F gow F 7@
3T & UF FfqaEAIg gy S Fet
FArgfF N ge ImawT ¥ am ¥
fFar &, 3% fag qu sitfaey &, sad
et e A1 1% qarfos ot AT 8,
afes IR N 39 fFar @, @ sfaa
foar &1

TSRS AZIRT, A X A §S faww,
|7 I 0F faed TR w1 W
qgra faar @1 SR Tamar 5 1945
7 fag gug ofwdt drd A g@R
Ff F sl F gvw § A9 g
QY B N—IF T W T DA
A A fFagAFIID d9
AY I G9Y TN F ATHTT 9T HT AT
f ag QY ae 1 afawre § T et wat
qfazr Y TA@ saar I A ofwe
Y T F1, g ATAFIT agi F =&
# 3, azT #1 &1 3ufAE O 3 18
TR gweaT 9T faaR 3@ 3w 5
fray WY #ar qfiws Y akd, fedr
A At 9fegR FY TR @A FT AfFF
W Tl #1391 @ § 41 g Afu-
FR IT qT F TS F W gera
2

# gagan g fF afedY Faw 7 39
JAT FT FFR 7 TF qgad Ifaa AW
FYFAAT 91, 99 Ig TIfT F
FyaT faay g, s fadis aRwaes
AT 97 AR IR gaAra e av v g
WY § WG & IS9a9 T
g A g | AR qogIor qred -
FH 141 FAQAN W& A FgA &
f& “ft 43 W e S=fadEw
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[=it sfra=g =)
W IT FE Fad & & fre agrAa |
s, faoia ofifed, g9 &1 fad gaar &
a4 fFgim s Arag Ao &
FAT agT TSI HT 37 TFL FT ATUFTT
a1 % a5 g F1 54y afag F1 97 5T
q%F, TR TL@E FL a4, Afw 4fF
WRA AFI &1 w7 =7 5 58 fom
g faeg 7 o, Tfad =iw gl
FRE F1 7T A7 A1 A AW Aw|@n

IATEAE WA, ATH ZH Fae AT
FIAW 3T, 7 QO ag awaAm g 5 77
F1 qar-a7. fAer @ anfaw @ w=v
N—IITEqS WA, FI9 TAAT 1T *
s a7 B faam @a w19 |7 adE
FATE 0, FET FT THI A 39 A9
T, A1 7Y fen A 5 9 fau
AT T A7 TG AT 7, FAA QG FT
FST AT, FAT T TAAT TR ATHAT 4T,
1 92 39 YF F T4 o€ fx
foe Tsaqe F1 39 9FT7 F7 AfuwrT
faw war 5 S AaY afag #1697 %7
fzar

AT, SATAET WZIET, gF TH q1F 97
faam, A gwn 5 afs $1% ) HJay
afgay v £ 9w, a1 &= fom
TSI T4, AT 72 fFar s, wm
AT 77 517 fF g T30 A1 9 AT
1 faei i T 37 o ag) 5 o
G AT FIATE, 92 Iq a0 9
FATZ, TAF T AT FIATE | g Al
59 2 fF 7t $5 ag F@r §, a9
afqqw T F097 g, woAr feeda &
T &1 9 9oar T § 5 qa g
dfqam 1 ag wiaw g & g7 w7
TF AW 7% 3 AT A AT 7 QI an-
T FF9 TSAITHET F grai 7 avq
AT 37 AZA ¥ ASY TZ I A9 FT 8
AW & 27 T F AL F0G
F fr w=afr = oz B o
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A wmar g s ugafi R s FA F
fax 57 71 aifer fadie wer &Y, aa 3@
SFT FT T Io147 A0fed, Afe 4 a2
sqw S 5 g dfaem F awe
Fa1q frar w7 fF TeaarEl €1 g
F 71 wfaFR gaR afqum # T
& T HTE o wfaue ¥ argar
AET AT, T FY AR F FAC
FE FAT, FIF FTIG FY WrFAT F7 qI-
fafaca #var &, s7ar Y a@-smr FY
STOCT & T H qwAar § fF 0¥ aaT
F T FE A AfrFR—IER T
T TR Afqgr 7 e =ifed A
sfqum ¥ w27 39 gfer F dviaa g
=rfed

& 7 1 FnA A g 5 v o
M & q=7 39 I F feafa A &
fr @@t ox uwefy W s fEEr
A | AR WL qTHTT QT HI9ST
¥ FW A, qusEt 97 A A
Ay &+ g § =99 o Az
7@ HIT qgi #1 fquam q9T Y 9T FT
fear, wifs st famrd AT ar fF 20-
AT AT STaw @ | g 787 )Y @
47 fF |17 Jar &9, 77T 93 ITH) aFT
T a1 7 7, 39 f9F IM, T3 agaa
HGFT I & qT9 9T, q¥ 5} faum awr Fr
s ¥ far, afeq afig A = § fauw
AT F1 AT FA F foq 3 Fwar v
afswe A & fod F197 qa1 g ¢
AR AgY §, "9 aOF ¥ I 93 v
ST FIA FT F41 Fiwrwr ¥ 5w @y 32
a1t 99T Fr feafa W A @R —
F 91 § fF 9oma F awsT AT awa
F qge F7@ Fgr 9v ) AfeT fag ww
aw fag ¥ amg agwa w8) 72, Swi
T F w14 @r-aa 2 faar | g s
FT FTE G &7 AT A FFAT &, T
U Al AEIRAT €94 39 09 FY 9
F—famw 20 AT ¥ 979 FTVRTAS
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faar<t Fr wrqreT v gav 41, WiFa 8
@A F FyF 7 g # feafy e
SFR I, agi fra v & gafy gd-
IT A7 Fa w0 g IFA A
AfFT 3a% FrAaz W 99 ghearm &
AT a3 F AMTAIT 1 AT FQ &,
agi 1 faara aar &1 §1 FQ § O Fg
03 & 5 agi o frat 5 F1 AT
4% qr 1 I TT H0q4T TF AL 74T IR
30 g @ 9 qar ITHR AR ¥ Fg0 Al
grg 1 Afvs 73 srar T AR T4 IH
FT FAF FTT@TANE ? FAT FAG
zq 17 F1 fava A @1 uF fp<E
Y A F0IAT FQ 0 @ & giaaron
1 fF a8 qC F TqF &1 W@ g AR
A0 T Fewy fag frar A J
% f99% 99 399 16 G §, IT 16
arzfaal 1 A% 9gr & Far IO AP §
@l FaA1 fFeg @wma 1 J A0
@ & swWare #1 wfaAed w1 A
faere @y F ag AT AR g e
IgN o e fra fAd 51 =W
FIAT A1, a8 FaT & fF va sfad=s
F ¥ agy A wifew § R Fa
wiqq ¥ wwwy fag frer Y saar aef
g ux faT qgy 9= faar, faast
Y faargara a8, foasr 1§ @
i, fraw #f Fedww A W F
Ty OA GAST F T TSAT FH GAGT
7 @Y F47 A SAMIA F A G W
A TCHZAFAE (I TG AT
fedred *1 skagT @ W ?
¥ IFIC & A1 T9SIE fag AT § ITHY
FIT ARATEA AGT 2 @ 7 vfET doma
e gfeamm & oF qgs 7 & & wra=
&, 935 ¥ oF fFAR goTe F T FTET
2 T ges ¥ gae feak ax gfamm
F TAAT TT TANAA &, T AT F 3
FTAT TF GALT FT WY A=A & R
AfrT AT F Teaaw feg a0R &
srr-weny Frora 3 & T T & s
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AT AT FW S ! H T9 A9 FY HA
#@1 g fF Fmer & ez g aegafa
e AR foFam st AR S v afsee
fear o |+ Sa% arg-arg § ag W F
e § & e & e w il
AR Afaem F w7 @@ I |

9 oF fame § § gt q@ awra
FT@EIE | FT AR 9T F F=T T
7@ gag feard ¥ @y &1 anfET AT
AR g 7l Y A 7 a8 99 A &
fF aww fag fm aaR 997
e ey @ ! a8 seR gw fag
&I fore QY STIgR g | qg wEw A
Fsvad fog #) fae@ 3 1| 74 3 faet
T A, OF quw antew A oE
A fowsr fF ag e @ 5 s
IAAT F FRL FUE fAET JHA AT
g & 1 FrE fant uF wgR A= @
I FY e & fog 75 wfamm faen
HIN ISTAT AT @I |

q ¥ uF Sler-A1 freqr gar a7
HYAT A GRS FEIAT | 20 O &
HAIT g0 AN TG F-HEA IV
TIIT FQ Q| 20 I T W AT CH
o fadeY e & T F19 F@
®© Afe 78 Agrm 9 @A ¥ Fa &Y
AT R frewg AfFaw
X TF TSN & AT AR G FT
TF JHA GEC FT @I 9T | AT
FATEAT WY MET & AT J3 QY IWA
Tod § A9 IS Feqr ST o Y
FE 9 FIY Fv foer KT O 7 @
HIAT AT TG FT 90 G AT AT
39 ME A AR JIET A ¥ I @
5 agr d37 1 sy W& 4@, = g
4 @ S9F ¥ OF qrET A I a8 .
¥ Fgr fr e IU gd M AT 9w 3z
o Afd &Y ag @ 3B G A AfFT
IR gAgET A IS o T T W
T3 I 5 gt g grAv A
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[sit sferr W]

#R IUT FART ATHT Aer goww &, IA
ST gt gam @ 7 wig 7 frew & Frew
ST 3F I T S TR At e AR
AT ¥ F31 fF A9 gaqET Y A0
Wl 74t qUER 99 99 I qed A
IaF1 w37 fF A aw a1 g9 15 e
T g 379 7 97 97 9T 9 aY fysw 20
qT 7 3% 9 FE @G | 3F q@
T a0 T W 9 g & 5 g A
fre¥ 20 a= ¥ 9% TAW varefaal
AT dl B T F@ Q@ A AT &
&5 omm 7 & da s @ W g
F w9 I Fga1 531 § fF g Nwaq
#r qgfy gt & afer ag s d@fqem &t
HAIF I R E | F9F F a1y fawars
FC ® &1 qarfas q0F ¥ TR
Tifge 5 o & wrds #7 99 9 3R1-
qF F | A AqEE ghEamr 7 geaard
fear 7y dome F @< 9@y afeaw S
# g fpar e =nfg | Afsa @
T X AIGT AT 9T & For Fav-agl
D@ A oF e I @ fF I
o ) A-FAEr A FY qATS fwar
g | qfeady dme 7 anfaw gf
gieamr § &1 st g8 { < fagre Y
ard A qrEr g Tg wAY Y
Ford ¥ W w) g forg gt v &
AT AT F ATAT Y &A1 FW & fag
TF F4TE F T F gAR A AT @
ofcar 39 #1 o Y E, 1% a9 5T o
@ § A AL 38 IrAar 5 59 fag
HT TFIT AT FF A FF ITL W HT
TR AT I AT F9 w0 777 G-
FRAT TIETT FT GH FIA FT T84 AT
a1 feard ag } w@r € 99 A d
FHET TTHT FT AT FA FT IgIA
freag w7 foar )

SHRI SEZHIYAN (Kumbakonam)
Sir, the House is greatly concerned and the

country is greatly agitated about the politi-
cal situation and the mockery of democracy
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perpetrated in West Bengal. The action of
the Governor has raised a serious appre-
hension in the minds of right-thinking
People and has raised vital doubts about the
functioning of democratic processes in the
country. The Governor has arrogated to
himself the powers of the legislature. Under
the Constitution, the Council of Ministers
is responsible to the legislature, not to the
legislators. Legislature means it should be
duly constituted and the floor of the House
is the only forum where the strength of the
ruling party should be tested. This pri-
mary and fundamental canon of democratic
procedure has been flouted in West Bengal
and that has given rise to the whole series of
unhappy events there. The Governor ex-
ceeded the powers vested in him by the Con-
stitution-makers.

As I pointed out in a previous debate,
Dr. B. G. Kher has said in the Constituent
Assembly itself that when we have a good
Governor, we get a2 good rule; when we get
a bad Governor, he can do mischief. So
much mischief has been donein so many
States starting from Madras, in Kerala,
Orissa, Rajasthan, Pondicherry, Haryana,
West Bengal and Punjab. It has been left
to the whims and fancies of the Governors
to tike any action. The Constitutional
provisions have been misused and abused by
the Governors at the connivance and instruc-
tions of the Central ministers. Therefore,
the country is perturbed and the whole
world is looking askance at the role of
Governors in a democratic set-up. It is
high time we decided whether it is for the
legislature or for the Governor to decide the
democratic process in a State. If these,
things are allowed, we can as well dispense
with all the forms of democracy like ballot
boxes, elections once in five years, etc.
Elections become a mockery when it is left
to the Governor to decide who should rule
in a particular State. As has been pointed
out, the standards vary from State to State.
In one State, they suspend the Assembly.
In another State, they prorogue it. In a
third State, it is dissolved. I do not know by
what norms and written laws these deci-
sions are being taken.

In his report dated 17-11-1967, the Har-
yana Governor, Mr. Chakravarti, giving the
reasons why he was going to dissolve the
Assembly and dismiss the ministry, says;
that all the 10 Jan Sangh members in the
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Samyukt Dal have not accepted any office
of minister and so in reality 22 out of the
30 remaining MLAs of the ruling party are
holding the office, as Ministers, Parliament-
ary Secretaries, etc. This, he deplored as
waste of public taxes. But in Punjab, two
days ago, the strength of the Punjab minis-
try has been raised to 16. That means all
the eligible members of the Janta Party and
Republican Party have been provided with
office in the ministry, because the 3 members
who crossed over from the Congress have
been prohibited from accepting office;
otherwise they would also have got minis-
tership. So, what has been applied to
Haryana, should it not have been applied
to Punjab also ? Is it not waste of public
money in Punjab ? Is it not against all
canons of democratic procedure ? Thus, the
standard varies from State to State.

The other day our Deputy Prime Minister
was saying that defection has not started
from the Congress. As everybody knows,
defections were started by Congress Party
as early as 1952. At the inception of our
Republic, after the very first general elec-
tions, in Madras State the Congress was re-
turned as a minority. Among those who
fought against the Congress there was a
common weal party. Four of their members
defected and one was offered ministership.
With the help of defections, Congress rule
was installed in Madras State. Therefore,
defections started even at the inception of
our republican rule and our Constitution.
The sources of democracy were polluted by
the Congress even at the very start,

14 hrs.

Whatever has been done in West Bengal
and other places, whatever may be the cons-
titutional provisions, whether the Governor
is allowed to take his own stand, use his
whims and fancies and act according to
them, is the main question that we should
decide. The question is whether the verdict
of the people should be flouted. In West
Bengal the Congress was returned as a
minority. The United Front was given a
verdict by the people. That has been
clearly flouted by the Governor at the con-
nivance of the Central Government here.
As the Chief Minister of Madras has said in
one of his recent statements, the Congress
Party which has got quite a good number of
people there has allowed a very small mino-
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rity to take power. Is this in keeping with
the principles of democracy 7 As he said,
the Congress has relegated itself to the role
of a chaprasi and cup-bearer. This happen-
ed in Kerala. This happened in Orissa
also. I would invite the attention of the
House, of the Members of the ruling party,
to what happened in those States later.
Where with trickery and connivance of other
parties they allowed the minority parties to
come to power withholding the right of the
majority party, the right of the legislators
to choose their own ruling party, they have
failed. One by one in those States, the
Congress Party has been thrown out. It
happened in Kerala and in Orissa. Wher-
ever they have tried these things they did
not last long, and finally they lost.

The other day the Home Minister was
saying that the Governor has got all the
powers under the Constitution. He said
that the Ministry holds office at the pleasure
of the Governor. “Pleasure of Governor”
does not mean that he can act according to
his whims and fancies. Article 165 also
says that the Advocate-General shall hold
office during the pleasure of the Governor.
Does that mean, he can appoint an Advocate-
General and the next day dismiss him ?
No. He has to act on the recommendation
of the Government. Because his name is
mentioned, it does not mean that he can act
according to his own pleasure. If you sce
the form in which central government
employees are granted loans there also you
will find “the President is pleased to sanc-
tion”. That does not mean that after hav-
ing given a Joan the President can ask
the Government employee to pay back the
loan of Rs. 15,000, or 20,000 because he
wants it for his own expenses. So, these
are mere forms and norms that are folllow-
ed. If you literally translate them into
action, it will be before long that the exist-
ing democratic position is subverted.

As 1 said the other day, the aim should be
to follow the democratic procedure. Has
that democratic procedure been followed in
West Bengal and other States ? Has the
decision given by the people respected in
West Bengal ? When you find that a
minority party having the backing of only a
few has been pushed up into power, then the
Centre, this House and those who are inter-
ested in constitutional procedures in the
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[Shri Sezhiyan)
country should have taken the correct and
just decision of going back to the people
and getting a fresh verdict.

Here 1 want to quote what the Governor
of another State said about what a Governor
should do. He has been a Congressman of
long standing; he was associated with us
since the time of the Constituent Assembly
and has once occupied the august Chair that
you are now occupying—I mean, Shri M.
Ananthasayanam Ayyangar.

On November 28, the Bihar Governor,
Shri M. Ananthasayanam Ayyangar, said :—

““The function of the Governor as a
constitutional head of the State was to
interpret the Constitution for the sake of
safeguarding democracy and not to jeo-
pardise it.”

He said :—

“The Governor should instal the minis-
try but should not befall it by dragging its
legs. Dragging the legs of the ministry
would not be in consonance of the Con-
stitution. The Governor should uphold

. democracy and should not wreck it.”

It has come from the mouth of a Gover-
nor. He also stated .—

«At the fag end of his regime as the
Governor there arose a Controversy over
the interpretation of the Constitution.
He had full knowledge of the provisiogs
of the Constitution. He was competent
enough to interpret them in a correct man-
ner. He had been a Congressman
for the last 40 years and he would conti-
nue to remain so during the rest of his
life. The office of the Governor should
. not be guided by political considerations.”

This is what a Governor has said. He
also added one thing more upon which 1
want to put all the emphasis at my cor
He said :—

**The attitude of some people was intri-
guing who questioned his stand but ap.
plauded the interpretation of the Constitu-
tion by the bureaucrats who wallowed in
slavery during the British rule and threw
Congressmen like him behind the bars.”

q

Therefore, we are not depending on
Ppatriots; we are not depending on constitu-
tionalists; even on the Constitution we are
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not depending; we are not depending on.
democracy or legislatures but we are depend-
ing on bureaucracy; we are depending on
aristocracy; we are depending on a picked
few, those who are the handmaids of the
Central Government, a government by a
party which wants to perpetuate its mono-
poly on this country. If these things are
taken to the extreme, dictatorship may
come; aristocratic rule may come and
democracy may be smothered and may
suffer in India.

MR. DEPUTY SPEAKER : Shri A. K.
Sen.

SHRI S. M.BANERIJEE : Brutus !

SHRI A. K. SEN (Cakutta, North-
West) : There are some people who want to
hear their voice every minute.

Sir, I rise to support the motion moved
by my hon. friend, Shri Chavan.

AN HON. MEMBER : And Shri Mu kcr-
jee also.

SHRI A. K. SEN : I do not have to do
anything else. 1 oppose the motion moved
by Professor Mukerjee.

Shri Chavan has stated categorically that
in the view of the Government of India the
appointment of Dr. Ghosh as the Chief
Minister and the dismissal of Shri Ajoy
Mukherjee as the Chief Minister preceding
this Government is valid. The crux of the
matter lies in the validity of this action
of the Governor. Professor Mukerjee has
based his motion on the alleged unconstitu-
tionality of that act. Whether a Governor
should be removed or not, it is true that if
a Governor indulges in an unconstitutional
act, the Central Government cannot remain
indifferent nor can this Parliament remain
indifferent to it.

Therefore, the whole question is whethcr
the allegation that this act was unconstitu-
tional has been cstablished or not. On the
other occasion, Shri Nath Pai quoted British
precedent and at that time I had no time to
reply to him nor did I bring the latest pro-
nouncements of the highest tribunal of the
British Empire, the Privy Council, on a
matter which was indentical. It was a casc
coming from Western Nigeria where the
Governor had the authority to appoint a
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Chief Minister—he is called Premier there;
that is also a federation like ours and
‘Western Nigeria was one of the provinces.
The Chief Minister was appointed as repre-
senting the majority party at the time of
appointment. On a particular day in
1962—1I think some time in May 1962-66—
‘members out of a house of 124 wrote to the
‘Governor stating that they had withdrawn
the support which they had previously given
to the Premier. The appointment of the
Toinistry, like ours, depended on the pleasure
of the Governor. There was, of course.
a limitation. There are not unlimited
powers of dismissal like ours. It said that he
should not be dismissed unless the Governcr
was satisfied that he had not the majority.
Now, on that letter, the Governor took the
step of satisfying himself whether the Chief
Minister had lost his majority or not and he
found that the first respondent who was the
then Chief Minister had lost majority and
dismissed that Government and he appoint-
ed the Leader of the then Opposition to
whom 66 Members had given their support
to form the Government. And he did form
it. Thereupon, the previous Chief Minister
had filed a suit in the Supreme Ccurt of
Nigeria claiming that the Governor was not
competent to dismiss him and competent
to appoint his successor without, first of all,
a vote of the Assembly being taken. That
was the issue. This is how the issue was
framed. This is reported in Law Report
of 1963 Appeal Case, p. 6 and 14, 1 wish
Mr. Nath Pai was here. This is how the
issue was framed. Can the Governor,
validly, exercise power to remove the Pre-
mier from office under Section 33 of the
Constitution of Western Nigeria without
prior decision or resolution on the floor of
the House of an Assembly saying that the
Premier no longer commands the support
of the majority of the House ? On this,
Viscount Radcliffe, the Lord Chancellor,
gave his judgment which is worth reading as
follows :

*“This indeed is a crux of the question
that has now been raised. The respon-
dent maintains and it is implied in the
decision that the Governor cannot, con-
stitutionally, take account of anything in
the matter of support except the record of
vote actually given on the floor of the
House. Consequently, his action in
removing the first respondent from the
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Premiership on the strength as it appears
from the letter addressed to him by 66
Members of the House referred to and
without waiting until there has been an
adverse vote in the House itsclf was not
within the powers conferred upon by the
Constitution. The difficulty of limiting
the statutory power of the Governor in
this manner is the limitation, is not to be
found in the words in which the makers of
the Constitution have decided to record the
description of his powers. . . .

SHRI YOGENDRA SHARMA (Begu-
sarai) : Are you talking of Nigeria or India?

SHRI A. K.SEN : Nigeria. You read the
Constitution and you will find a similar
provision.

SHRI YOGENDRA SHARMA : We are
not concerned with Nigeria. (Interruption).

SHRI A. K. SEN : I am concerned and
the House is concerned.  You are not the
House. (Interruptions)

MR. DEPUTY-SPEAKER : Order, order.
He says the provision in the Nigerian
Constitution is similar to what is in the
Indian Constitution. He is only citing a
similar case.

SHRI YOGENDRA SHARMA : He is
arguing on the basis of Nigerian case.
We are not concerned with that. He is
wasting the time of the House. (Interruption)

SHRI J. B. KRIPALANI (Guna) : He is
only answering Shri Nath Pai’s argument.

SHRI A. K. SEN : If my learned friend
reads article 164 of our Constitution, he will
find identically the provision as this :

“subjectto the provisions of sub-sections

8 and 9 of the Section, the Ministers and

the Government of the region shall hotd

office during the Governor’s plcasure.. ..

(Interruption). They cited the English autho-
rity on the last occasion....

SHRI YOGENDRA SHARMA : This is
not the way to argue.

SHRI A. K. SEN : If you try to argue in
a court of law, I invite you to the court of
law.

SHRI YOGENDRA SHARMA : There
are better lawyers in the court.
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SHRI A. K. SEN : Very well, I am a
much worse lawyer...... (Interruptions).

MR. DEPUTY-SPEAKER : Let us have
a quite debate.

SHRI A. K. SEN : May I quote the law,
Sir 7 Letit not be so intolerant that even
authorities are not being listened to.

“For the reasons Their Lordships will
humbly advise™...... (Interruptions).

SHRI S. M. BANERJEE : Let him not
speak on the law. He gave Berubari,
Nanavati and one other ruling but those
were proved wrong by the Supreme Court.

MR. DEPUTY-SPEAKER : Mr. Baner-
jee, please don’t interrupt.

SHRI S.M. BANERJEE rose—
SOME HON. MEMBERS : Go, g».

SHRI RANDHIR SINGH (Rohtak) :
It is better you leave.

SHRI S. M. BANERJEE : I am leaving,
but I will come after a few minutes.

SHRI A.K.SEN: Iam willing to give the
cake to my friend and 1 am willing to
acknowledge his better ability in the matter
of law than myself. But, nevertheless, 1 am
quoting some other authority and not my
authority.

SHRI RANDHIR SINGH : But that is
all Greek to him.

SHRI A. K. SEN : This is how it says,
“Their Lordships will humbly advise Her
Majesty that the appeal hould be allowed”
and the Chief Minister’s appointment was
held to be valid. When this question was
raised, I invited many leaders who speak
glibly on the law to test the validity of their
assertion, in a court of law. We have an
article in the Constitution which is called
Art. 226 by which the authority of any
man holding public office can be challenged
and he can be asked to show under what
authority he is functioning. So the Governor
can also be asked to show the authority
under which he has appointed, but that
course was not adopted because that would
mean arguing in a court of law where matters
are decided without passion, without pre-
judice, without bias...... (Interruptions).

SHRI UMANATH (Pudakkottai) : It

was proposed to the Central Government
turned it down.
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SHRI1 A. K. SEN: The Central Govern-
ment have no doubt, but those who have
doubt may challenge it. Why don’t you
challenge it !

SHRI UMANATH : We have no doubt
that the Governor has no power.

SHRI A. K. SEN : Then why don’t you
challenge it in a court ? Let us argue it and
I will be very glad to arguc the case and lose

- the case.

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampur) : In view of Art.
361, how is the action of Governor justici~
able at all in any court of law ?

SHRI A. K. SEN : I shall say that it has
been held in Howrah Municipality’s case
that though the Governor’s appointment
may not be justiciable,......

SHRI TRIDIB KUMAR CHAU-
DHURI: Not the appointment, but his
action.

SHRI A. K. SEN : The man who holds
that authority is illegal. And that appoint—
ment can be quashed. That is how, though
the Administrator was appointed by the
Governor under the Defence of India Rules
in the Howrah Municipality, his appointment
was held invalid and the order was quashed.
That is how it is done.

Therefore, as I said, this very easy legal
expedient was not availed of.

SHRI RANGA : It is not so easy.

SHRI A. K. SEN : Well, it is so and it is
such a clear principle of law, according to
my friend, that it shoul brook no opposi-
tion, no hostile view and yet, they are not
at all willing to test it in a court of law, as I
said, because we have this authority......

SHRI UMANATH: The Central Govern-
ment is not willing.

SHRI A. K. SEN : Because we have this
authority......

SHRI UMANATH : We have also got
authority.

SHRI A. K. SEN : Nevertheless, the
challenge is in a court of law and not
through the mouth of the Speaker.

SHRI YOGENDRA SHARMA. : Why
did you run away from the challenge ?
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SHRI A. K. SEN : The Governor is
impeached or is sought to be removed.

Sir, you will remember the interruptions
and, therefore, you should allow me extra
time which was taken by the interruptions.

SOME HON. MEMBERS :
It is part of the game.

SHRI A.K.SEN: The Rules provide that
no Member shall interrupt another Member
while he is speaking. That is Rule 349.
Mr. Banerjee may also refer to it.

No, no.

Now, Sir, therefore, a very easy expedient
was resorted to. The Governor said : ‘I
have got the signatures of 146 Members.
Will you call the Assembly immediately ?
Let us test the claim of these people ;who
have signed against you'. The Chief Minis-
ter is an honourable man. Left to himself
he would have taken the course which Mr.
Gurnam Singh has taken, honourably
quitting the office where he has failed to
sustain the majority support. Viscount Rad-
cliffe has said that in England if the Prime
Minister loses his majority, he immediately
resigns. He does not wait for a court
of law to pronounce upon his continuance.

1 must pay a homage to Shri Gurnam
Singh for having set a very healthy prece-
dent...(Interruptions)—Rule 349, they must
not interrupt—because he found that he
had lost the majority support.

THE MINISTER OF LAW (SHR
GOVINDA MENON) : He was a High
Court Judge.

SHRI A. K. SEN : It may be that he
will get a majority again in the next elec-
tions. But there is no constitutional pre-
cedent or authority for any person to stick
to the Chief Ministerial gaddi when he
has manifestly lost his majority. And when
he is asked to call the Assembly, he says ‘I
am not unwilling, but those who belong to
the 14-party hotch-potch....

SHR1 UMANATH : 18th December was
fixed.

SHRI A.K.SEN : They wanted it on 18th
December. Now on the 18th December,
what would have happened ?

SHRI UMANATH : Whatever happens,
he had fixed it.

SHRI A. K. SEN : Rule 349,
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MR. DEPUTY-SPEAKER : It would be
saving the time of the House if interrup-
tions are avoided. Otherwise, I will have to
curtail the time of other speakers.

SHRI A. K. SEN : When Prof. Mukerjee
was speaking, I listened very attentively.
We did not interrupt. At least I expect the
same courtesy to be extended to us on this
side.

AN HON.MEMBER : Why ?

SHRI A. K. SEN : It may be that I am
wrong, that I am erroneous. But a reply
has to be given in the way the House recog-
nises, not by constant interruptions.

As I was saying, the Governor said, * Please
call the Assembly’. He said ‘No’. He
mentioned 18th December. Then there
were further defections. Further people
wrote to the Governor saying that ‘We shall
not support this Government’. The law
and order situation was taking a very bad
turn, because knowing the defeat that was
impending, members of the Government,
functioning under the Constitution, paying
their great sympathies here and elsewhere to
the Constitution, openly preached from every
street corner, from every public platform
where they spoke that people must take the
law unto themselves, that ‘even if we have
lost the majority, railway lines must be dis-
mantled, streets must be ripped open, tram
cars must be burnt and State buses must be
destroyed’.

DR. RANEN SEN (Barasat) : Bombs
were thrown at the Speaker’s house.

AN HON. MEMBER : Manipulated.

SHRI A.K. SEN : If anybody has done it,
he should be tried. I am only saying that
the members of the Government, some of
whose speeches when quoted caused a flurry,
because unsavoury things are rather difficuit
to bear, were openly preaching violence.
When that state of affairs was brought about,
when passion was whipped up all over, the
country, when open incitement to violence
was the order of the day and every man
was taught how to take to guerilla tactics,
the Governor said, “Please call the Assembly
earlier’. A very unconstitutional desire !
When 146 members had written to him
‘Please ca } uL.c Assembly; let us test the
strength’, it is very unconstitutional ! Why?
Because he did not become a party to a
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minority government continuing as in Bihar
by not calling the Assembly.

SHRI UMANATH : Rajasthan,

SHRI A. K. SEN : He should be removed
because he did not oblige the minority
party to continue by not calling the Assem-
bly ! If this is the motion, I am afraid
those of us who believe in different ways of
having a democratic government cannot
support this motion of removing the Go-
vernor.

MR. DEPUTY-SPEAKER : Time.

SHRI A. K. SEN : I shall only require
another five minutes to complete if I am not
interrupted.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : On a point of order. Rule 356.

SHRI RANDHIR SINGH : How does
he know the law ? What is this ?

SHRIJYOTIRMOY BASU : Kindly read
the rule. If you are honest about it—I am
not casting any aspersion on you......

SHRI A. K. SEN : The Speaker’s orders
are not to be questioned;

SHRI JYOTIRMOY BASU : He is re-
peating the same thing time and time again.
He may be prevented from doing so.

MR. DEPUTY-SPEAKER : I have seen
the rule. I must say it is absolutely frivol-
ous. I will not permit him to raise it.

SHRI SURENDRANATH DWIVEDY
{Kendrapara) : How is it frivolous ? Repeti-
tion is prohibited under the rules.

SH RI JYOTIRMOY ASU : May read
it and show that it is not frivolous. Since
you have used that word, may I read it out
so that Members can judge for thcmselves
whether I am raising a relevant objection.

SHRI A. K. SEN : You have given your
ruling.

SHRI JYOTIRMOY BASU “The
Speaker, after having called the attention
of the House to the conduct of a member
who persists in irrelevance or in tedious
repetition either of his own arguments or of
the arguments used by other members in
debate, may direct him to discontinue his
speech™ .
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SHRI UMANATH : Tedious repetition
of his own arguments. That is the point.

SHRI JYOTIRMOY BASU : This is a
tedious repetition and persistence......

MR. DEPUTY-SPEAKER : It is for the
Chair to decide whether he is irrelevant.

SHR1 UMANATH : He is pointing it out
to you.

MR. DEPUTY SPEAKER : I am follow-
ing very attentively what he is saying. 1
feel every member who wants to have an
insight on the issues involved is following
him very carefully.

SHRI UMANATH : You cannot say it is
frivolous because the term ‘tedious’ is there.
To say that a tedious repetition of his own
arguments cannot be objected to and to
characterise the objection as “frivolous’ is
not fair.

MR. DEPUTY-SPEAKER : I maintain
what 1 have said. It is my ruling.

SHRI UMANATH : You are saying as
though the rule has nothing to do what he
said. The rule mentions ‘tedious repetition
of his own arguments’. You can rule it
out, but to call it frivolous is unfair,

MR. DEPUTY-SPEAKER : I will tell
him why I say it is frivolous. 1 am watch-
ing the proceedings. I am not prepared to
sustain the plea that he is indulging in a tedi-
ous repetition. What I have said is correct.
Please resume your seat.

SHRI UMANATH : It is not correct.

SHRI ‘A. S. SAIGAL (Bilaspur) : On a
point of order.

MR. DEPUTY-SPEAKER :
resume hisseat. Thisis not fair.

SHRI A. K. SEN : I am glad to be rec-
minded of this very salutary rule, and I shall
be very happy if I repeat myself and you pull
me up.

SHRI MANOHARAN (Madras North) :
As far as possible, avoid tedious repetition.

SHRI A. K. SEN : It is a relative term.
It is for you to pull me up, not for
others. 1do not cast my pearls before those
who do not want to follow my arguments
(Interruptions).

SHRI JYOTIRMOY BASU
brag...... (Interruptions).

He must

: Do not



4299  Situation in

SMRI A. K. SEN : Do not brag yourself
AInterruptions)

SHRI JYOTIRMOY BASU : You are
too big for your boots.

SHRI A. K. SEN : Shri Basu is too small
for his boots.

As I said, instcad of having a battle in the
only constitutional way which is known to
us on the floor of the House, battle was
-called outside the floor of the Housc, and the
reason is obvious : because the floor of the
House does not tolerate anything but the
recording of votes by the machine and that
‘willdetermine the outcome. That cannot be
determined. Therefore, it has to be ignored
by other tactics, and the Governor is being
impeached because he did not become a
party to this tactics. I hope the House will
not pass such a motion.

" SHRI S. M. BANERIJEE : He installed
Dr. Ghosh as the illegitimate child of the
Constitution.

SHRI RANDHIR SINGH : Does he
. follow what is being said ? (Interruptions).

MR. DEPUTY-SPEAKER : Let there not
be interruptions from either side. I would
request Shri Randhir Singh not to continue
this sort of interruption.

SHRI UMANATH : Let him be named.

SHRI A. K. SEN : Therefore, it was per-
fectly within the competence of the
Governor to dismiss the Ministry which
had forfeited the majority.

SHRI S. M. BANERJEE : Absolutely
wrong.

SHRI A. K. SEN : And if he had done
wrong, a vote in'the Assembly would have
been the best deciding facter, but we havea
wonderful precedent of the House being only
a master but not being allowed to express
itself. (Iaterruption). There was an old
Roman empcror on whose throne was writ-
ten ‘“‘vax populi vox Dei”—the voice
of the people is the voice of God.
And what is the thing that the Speaker did?
The first thing he did was to pull out the
tongues, the voice of the people, and the
people were rendered absolutely without
voice, and thercfore, voiceless people became
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the voice of God ! Therefore, we say that
the House is supreme, andso let the House
debate the question. But cven the question
is not allowed to be put. and the decision is
given without even a motion being raised,
and a wonderful precedent is set : that a
Speaker gives the decision without a point
of order being raised. (Interruption)

SEVERAL HON. MEMBERS rose—

MR.DEPUTY-SPEAKER :Order, order.
1 bave no proceedings of that House before
me, but from the press, from what I have
seen, it appears to me that the Speaker came
to the A bly with a prepared statement
and read it out. As a presiding officer—so
far as 1 have seen the procedure—he was
perfectly within his rights. (Imterruption)
if these facts are correct. 1 do not know
anything.

DR. RANEN SEN : After that ruling of
yours, the statement made by Shri A. K.
Sen must be expunged.

MR. DEPUTY-SPEAKER : There is
nothing to be expunged. (Interruption).
Pleasc resume your seats. 1 have pointed
out the procedure.

SHRI JYOTIRMOY BASU : You are
allowing a Member to cast aspersions onthe
Speaker. Please allow us to make our case.
(Interruption)

MR. DEPUTY-SPEAKER :There was
no aspersion cast. He has only asked
whether a Speaker could make astatement
without a point having been raised. I have
stated about that. It isnot a question of
casting aspersion. I have pointed out the
procedure. Please resume your seats.

SHRI JYOTIRMOY BASU rose—

MR. DEPUTY-SPEAKER : Please rc-
sume your seat. If you continue like that T
would take a serious note of it. I must
conduct the debate in calm atmospherc.

SHRI SEZHIYAN : He has stated,
«‘wonderful precedent”, set by the Speaker
of the West Bengal Assembly. Is not the
word “‘wonderful precedent” casting a refiec-
tion on the Speaker ? Is it not an asper-
sion ? (Interruption)



4301

Situation in

MR. DEPUTY-SPEAKER : I have al-
ready read it. I have thrown whatever light
I could on the matter. (Interruption) 1 am
here to protect the rights of the House.

SHRI A.K.SEN :Sir, I would be the last
man to cast any reflection on anyone. But 1
am entitled to say that the voice of the
Members must be heard. Competence is
one thing; but the voice of the Members
must be heard. I am entitled to say that
thatis no reflection on anyone. Ifit pinches
the toes of somebody, it is not my fault.

SOME HON.MEMBERS rose—
AN HON.MEMBER : He must apologise.

AN HON. MEMBER : Lawyers never
apologise.

SHRI A.K. SEN : Well, I have no hesita-
tion in apologising if I do anything wrong.
(Interruption)

MR. DEPUTY-SPEAKER Order,

order. With all these interruptions it is very
difficult.

SHRI A. K. SEN : Therefore, I say that I
support very strongly Mr. Chavan’s motion.
He has stated that he has had the highest
legal advice in arriving at the conclusion
that the Governor was well within his rights
to dismiss the old Ministry which had lost
the majorit and to appoint a Ministry
which had the majority. And that was
proved by the fact that on the very first day,
when the Assembly met, 146 signatures went
to the Speaker saying that they had the
support of the majority of the Members of
the House, and yet, we are being told that a
minority Ministry has been installed ! A
wonderful argument. Now, this House will
give a verd ct which will be r¢membered
for years to come, because we are passing
through times when the constitutional prin-
ciples are under test, under a very severe test,
as I said. Therefore, a dispassionate and
objective discussion on such vital matters
is absolutely essential. We have to see
whether we are to be governed by the rule
of the majority in the freely elected House
or by the rule of the mob which takes the
law outside the House. If that is the answer
that this House is going to give, I have no
doubt that it wl be in favour of Mr.
Chavan’s motion.
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SHRI SRIRAJ MEGHRAJJI DHRAN-
GADHRA (Surendranagar) : Sir, I am sure
the Central Government does not really
hope to disclaim all responsibility for the
developments which have overtaken the
public and political life in West Bengal.
So far certain technicalities have been dis-
cussed. I will be speaking in more general
terms. Whether it is misguided policy or
perverted policy, which has resulted in this
situation, we shall be able to understand it
better if we follow the working of this policy
or of impolicy in the other States.

It is not my object here merely to casti-
gate the Government, but to submit some
constructive propositions for deliberation
by the House.

In Rajasthan, the general elections dis-
covered a small but undoubted majority for
the united opposition. This majority was
demonstrated and proved by a public count-
ing of heads in Jaipur, by a personal presen-
tation of the MLAs to the Governor and
then to the President and I believe by a
representation signed by all the MLAs
concerned. Still the Governor did not see
his way to calling the leader of the united
opposition to form the Government. I ask,
was this constitutionally proper ? Perhaps
he thought the majority insufficient to afford
a stable government. Did he expect that by
keeping the Assembly in abeyance, the
opposition would grow in numbers ? Or did
he think that the old Congress ministry
would somehow or other be enabled to re-
capture its majority ? We know the result:
The Congress Party was able, somehow or
other, to win over enough opposition mem-
bers to continue in the saddle.

Now, I think it is a legitimate thing for a
Governor to fear an unstable ministry which
might frustrate the good administration of
the State. But then the only proper course
for him is to dissolve the Assembly and call
for fresh elections.

Sir, in Haryana, a non-Congress ministry
reigned for some six months. There was
crossing and recrossing of the floor—a pheno-
menon which cannot be sufficiently con-
demned. But the ministry did not lose its
majority, nor was it suggested even by the
Governor that it had lost its majority.
Nevertheless, taking a severe view of
defections and floor-crossing, he dismissed
the Chief Minister, dissolved the Assembly
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and President’s rule was impose. Here
again I must ask : Was this action constitu-
tionally proper ?

The very next day, the scene shifted to
‘West Bengal. The Governor dismissed the
non-Congress ministry headed by Shri Ajoy
Mukherjee. Some 17 MLAs headed by
Dr. P. C. Ghosh had crossed the floor and it
became evident that the Government had lost
its majority. The Governor was confirm-
ed in this view when he found the Chief
Minister opposed to an early summoning of
the Assembly for a test of party strength.
He therefore drew, I should say, a reason-
able conclusion and di d the ministry.
1 do not see how he is to be censured for this
act. He may, of course, have had other
reasons, good reasons, but with these we are
not immediately concerned.

But, whatever the propriety of the step,
his next step, no doubt advised by the
Congress Government at the Centre, was al-
together unreasonable and ill-conceived.
It was not only contrary to the established
canons of democratic responsibility but
against common prudence. To it must be
attributed the present crisis which threatens
civil life and liberty in West Bengal.

The West Bengal Assembly consists of
280 members. Dr. P. C. Ghosh, who is
known to command a group of 17 members,
was appointed Chief Minister. The basis
of his strength was the assured support of
the now largest group in the West Bengal—
the Congress group, which numbers 134 in
a House of 280.

However, before the opposing forces could
measure their relative strength on the floor
of the House, the Speaker took it upon him-
self to adjourn the Assembly sine die.
The merits of this magisterial action by the
Speaker have already been debated. We
need not examine his motivations. It seems
to me that if the Speaker has cond d the
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a group of recent defectors, which could
only sustain itself on the props of the Con-
gress Party.

Sir, we wholly endorse the condemnation
of defections and defectors, whenever we
hear it. The Congress-appointed Governor
in Haryana was especially loud in such
condemnation. But it seems that what
holds good for public morality, as expressed
by Congress policy, in one State does not
necessarily hold good in another. For in
West Bengal we see the amazing spectacle of
defectors not only tolerated but welcomed,
not only welcomed but immediately raised
to the seats of power by the strength of the
Congress in the legislature.

I do not think I have to ask the House to
strain its imagination to conceive what
must be the conditions precedent, the condi-
tions continuing, the conditions superven-
ing, for this small group to enjoy the exercise
of high office. It may hold the reigns of
government, on condition that its own
reigns are held by somebody else.

This, Sir, I submit, is an utter denial of
democratic functioning and responsibility,
a travesty of government itself. For it is
surely among the first maxims of govern-
ment that power and responsibility must go
together and not be divorced. Here we
have yet another example of constitutional
impropriety perpetrated by the Congress
Government at the Centre, which is why it
is not possible for us to support the motion
of Shri Chavan.

Had the group of defectors amalgamated
with the Congress legislative party, there
could have been no objection. Had the two
groups formed a coalition, it would have
been unobjectionable. But each has re-
tained its identity, and we have the strange
charade of the Congress party, dismissed at
the general elections, ostensibly staying away
from office and the fruits of office, while

Governor for pre-judging the disposition of

the Assembly, he himself did not pause to

consult the pleasure of the House. In

both cases the Assembly as a body was
ored and relegated.

But the events which have been precipitat-
ed in West Bengal spring from the primary
wrong done by the Governor, acting no
doubt on advice from above, in entrusting
the ower to a minority group of 17 men,

ielding the actual power. These puppet
shows will not do. They discredit the coun-
try and must subvert our developing political
institutions.

Sir, normal condition of life will not
return to West Bengal, nor will life and
property be safe, until there is a proper
democratic government installed. And,
this will not happen so long as majority
groups are artificially propped up for party
and partisan ends.
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Since the general elections, the Congress
Party has lost some 9 States, and it is natural
that the Party and the Congress Govern-
roent at the Centre must chafe at these losses.
It is equally natural that there should be a
general suspicion abroad, that the Central
Government is continually striving, by what-
ever means it can, to help resurrect its
Party’s power in the lost States. But what-
ever the Centre’s motives, I putit to the
hon. Members Opposite that they will never
achieve their goals, political or national,
if they subvert or subordinate the Constitu-
tion to their own expedient ends. Whether
it is the misuse of the Governor’s powers,
or the encouragement of defectors, or the
setting up of puppet governments, none of
these is going to redound to the credit of the
Government or of this great party.

I have made pointed references to constitu-
tional improprieties. The Government is
in the dock. If, through misguided policies,
it persists in these improprieties, the co-
ordination between the Centre and the
States is bound to be put in increasing jeo-
pardy and impossible strains will be put
upon the Constitution.

1 beg to offer some positive suggestions. It
may be asked : What is a Governor to do
when his administration is confounded or
brought to a standstill by the shifting forces
in his Assembly. Firstly, he must act as a
Governor under the Constitution and not
as an agent of the ruling party at the Centre.
When a ministry falls on the loss of its
majority, he must invite the next largest
group to attempt to form a government.
Party amalgamations or coalitions are in
order, but not of course puppet governments.
Failing in these moves : mid-term elections,
If he is not prepared for immediate mid-
term elections, then President’s rule for
six mopths. If that is not enough, another
six months.

Now, it may be contended that conditions
are not rife for holding free and rcgular
elections in a State. That anti-social
clements are on the rampage. Then, it is
the duty of the State, its democratic and civil
duty, to see that such anti-social, anti-
democratic elements are put down and put
down firmly.

If the Swatantra Party has called for the
bansning of the Communist Parties, it is not
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because they have different views or ideas or
convictions on economic organisation or
regeneration. If they contest elections
through democratic means, and adhere to
democratic principles and practices, no one
can object. But the intimidation of society
by any party cannot be tolerated. Any
party whatever must be banned which
openly indulges in sabotage or in anti-social
or anti-national activities or whose loyalties
are known to be extra-territorial. Without
such exclusion the democratic functioning
-of society must become increasingly diffi-
cult.

Now, sir, final submission is : If after
everything has been tried and the Governor
is still unable to discern a clear majority in
the Assembly, he must resort to the espe-
dient of an all-Party Government, in a non-
partisan manner.

What perhaps any State in India needs
today, more than anything else, is a good,
honest, economical, non-partisan govern-
ment : a government which gives priority
to the bare essentials, the utter minimum
needs of the people, such as compulsory
and free elementary education, water supply,
minimum sanitation, drought and flood
relief, if not protection, medium and minor
irrigation works, package supplies of seed,
manure etc. needed by the cultivator, aboli-
tion of land revenue and so on. Whatever
your party or political philosophy, surely no
ideological differences can come in the way
of a common united effort in so far as these
minimum needs are concerned.

Sir, from what I have said it will be evi-
dent that I oppose one motion and cannot
support the other. I thank you and the
House for giving me a hearing.

ot @l T (70 ) : STem wEEw,
# A AGSA F AT FTANGT T F
fod @37 g g TaT S| W AET F
y=ra & faorg 7% 5 fod @zr gam

A gERI AT

= Toeix fag : fo@Y oiw 9,
IFTAN-NTFZE, AT Y OF F71
AT FYET FT AT ALY A 1 @W T
AT AR &, TAFT W HYFT fAen
=rfeEa |
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MR. DEPUTY-SPEAKER : I have to
conduct the House and divide the time
among parties.

Y Tonei< fag : ST, B9 ST 98T
FETOR FIAE | FAT IR AT AL
AT ? EW WY AT WX E, SN
TR SETATS AT SR TATT T AFS

A
=

gl

MR. DEPUTY-SPEAKER : The time
will be divided among parties. 1 gave 30
minutes to Shri A. K. Sen. You must re-
member that. Please resume your seat.

*ft TorefrT g : g AT AT 3 F
A 7T TEAAr | g4 WY g w0
& 7% 9174 & 5 0 IHT ¥ A ATIF
Z47 ¥ 307 | 21 THI, 9 IHT AT F
T IR Z, TIT F IS G AT

»ft Tond\T g : O IIT G AAT ]
ag 75 77 5 7 fradr sooa smoat
FCI § ROFT AL AT FoA 92 o7
FzR g e At W &) W 1w
#TTH] AT FOAT § 39 ARY G
@ § AfF a8 3@ FT qH ¢ 3°@
2t & fF sy gAYy a3 faegw v
g A AT AT IR AT /Y

MR. DEPUTY-SPEAKER : I am suppos-
ed to regulate the debate. Why are you
saying all that ? Shall I vacate the Chair for
you ?

oft Wit a7 FF @ AT R uE &
R TE ST F [T FAA ATFTA

TZ X519 AVHIT AT F1 ATTH A7
FL GAAT FT FH FT G E | FAR
T @ o A 3w 7 sMET A
o qr aft
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Y Toreire fag « qET g7 SWT B WY

= @t Tq : A WRIA, § Fg
721 91 5 oo 29 § g9 S AT ;Y
79 qOET TG AT TG AT T AR
a3 & fod fF e F wd €
«To be or not to be is the question.”
T ATHE FIT TR | AT Fw
TAE T &AL AT 6 WA &
s R F-w s
T FF O A FHE @R F
TANG FY ATEAW TV FT GH I @Y
¥ gAY ag 5 T ag e e
S qfF =it ST F TR & AT FIW
JTAT AT 7 YT SAFT 98 QA G4uT-
faF o1 ? § TAHT I a6 q A9
3 F IgY AW HTET F qg IAG
AT ATEAT § M AT 3T Fregre
g F WY TR AT &, IR 9T,
WEANM@RLIIF ) a9 & 5
a7 gw a9 dfqa F fom gan
2 fF TR FY FAE AT TAHET G
FET TfEC afew S Fifad e fafa-
g 3 I T F TG T FH FEAT
T1fgU 38 99 FT AR FAR AgI A
a3 =6 qU% q I UF AW AT F
JT ATV ¥ 0T FTEET & 1 gA
77 % fF 0% 70 v 3w @ § B fag
¥ wfawest &1 9Y $a=T 97 5 F7qd
18 arde &1 faum gt 33 ek
T fER ¥ 9K SR §E X
a1 T & 4 oF SSaedt 9O &
YW T Y, GO Aw gH WA &
AfF FHF FT FHL T F 48 & ar
g 17 sefaat # 9 & fa=llv
Fr g@ER, foest fF 9@R T F
HOET 7 79X gNEI 9187 T ATeqq
Fa1 F Ia&T faor faur &1 | o
st 3o g 1 gara a7 5 s
F 18 @ F gH fauT WT AT
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IR A W R ) A A F A A
TAR QTR § | TF aT% fAge & @R
T TAT & S oA F TIHEF & T
ATH A FTH F TG FT T & A
soTa ¥ e 31 9@ aF e ¥
TIAT FT AT § Ig G T ¥ §
AR BT 40 TN AFAT R W )
I qg QWL AR AR A §

¥ 7 & F a8 'R = Gan
FIRA@ R & o=y faawa & oy
HTAT F1ga g {5 Y o) awndt
AEo Ho THo IAFAX 4, fawsy fr
Ty Gfed TR A€ ¥ AFgEAw
THAF T AXSA FATAT Ay FremER
AT T ¥ FEAT AT A A 7Y
F Ay guA F FAAST § A
fear ar A IR A FRAT AT AR
I R fergET F ERT A
AT AT HR FE AT T HY
Y fv fafew g i oovw 8
f§ T B For FTSo HYo THo
FHAT FT I3[, ITH §F qFIAT ¥
AR ¥z TR 9fF T@ G § i
FAH TR § WY 967 TR =Y
AR FT AYAT IFHET TAHL ITH! TF
G 97 F TH TOF § Tg7 T IF T
HFAW TR FT geawn | g &
A qg GHAR HIgT FT FTH I90F F
faeg R g womaa ¥ fazg &1

§ IR 2, 3 AL A AT ATEW
g1 oF TR fagre & 97 = Fo dTo
g e Hell & AR FATHTE A=
T TR & AR D F T g A
AR IS ARG, A & FF o
Fo qro HgW wET HAT FY A T AT
AfFT AT Y IR AW #}Y
agt & ger foa T AR IR 9T
T faar maT ) @A @z d e
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oA AT A T ¥ G oAiw R oAy
AT FY AT ¥ A G AEA &, I
T R AT A e a0E ¥ Y
W ? g A g 5 2, 4 o qe
Y TF ATH AT, FSA AR GHA TH
FEAD, TF TTH ST ATH FIHA A
T ATE TSW AT A, T A F
9 J werd 9 O 91, 9 9=
R frgam A W @ e g
2 fr #7 S ? 3 A S a3
FI AU FV ATHA AT F G367 |§
F T G A FAG & F7 oy
7 feY ag 9o FA # T G A
WEIRIMWM T @ Fag ¥z
T FAET TLHX 6 AL IT 9 WA WY
W AN Y i A R @ R
HR 34 a<g ¥ Sad (T Wy g
R

T AR FT 9@ F TOQ @I AR
faa @1 & 5 TR ¥ 0= #Y ger fen
I FR g TE WA F AT F
TF FY g AR 97 § fowar w0
@Y et s F AR ) qWEr 7 qraw
I AFFT SR AT T FT 9T F1A7
TEAT 93 & I€Q FAAS § a7
A F A CF IA9 Hed aEd |
T QAR G | & g fF amer
FTRY QT TG FT JIAT I8 T AT
FT FT FaA et F19 fFam s @
¢ dqr 7 foar 9@ @i s oo
Qo JFT T oY SeaTa § &6 it e
TR AW ® qE@iE FET AIMRC
AR Y o FFAT H AR A T g
oY, 9 fx arfew qra) & qemar o,
I ot ¥ fee fear s A 18
feawa< #Y ot 39 aFR ¥ fagw awr
AW Ft T 4, IR A foar s
#R 39 fe7 aaiq 18 ardE F TN
fRuT @wT g S G A IEw
Y A/ F
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AT 9 TR FT @A ) e AT
FTR F TR &Y @ 2, § S Tt &
it ¥ wg Fe Frdndt @ A Ay

aw § faw ¥X @wg FOn it
R T Fr fafea s sy

wifF I & ot ¥y TER @
OB F1 FT A9 gAY 21 ag A
& f5 fadh e §F @ an fag & @@
g T @7 & AR % agt e ot
N T T § wofg ¥ 9ed fafw A
g, & fadel & avet #1 wgr I
W g ) R s aifge @
&7 9 7 F TIH o ¥ g et
M At o § o 78 vEre
M g e e gw o T
@A Jad et § ek
qw & i aY A worgg @ g
Y AT 47 § 99w fadedy &= &
@19 & Forelt 7 QT ot ifey arfe
T qiferaTie & e faur awr ¥ awy
S WY gt fran o a AT g Y
feRed Wik feeordt o = are
TN ST T & AR T Y A
T FT CH-UF & A A &
T W F T A F QT E, TAR
wifes w7 ¥ e fFar o @
¥ Jgi 39 FAWL T &I FT ST Y
WM AR R s wae ¥
T2 F wgT T R AR aw A ¥
T Sad faeT F7w 7 @nfeq v A
fw F R § 9 sww e e
TR fawfed # F o frdt
T & ATl Y g wwgar g fn G
THAT I S 3 e F qF wafwa
X ot $ § o o R e A
TET@ AT @ § 1 S Ay gy e
T e fiwd @ o
FHEY T agf o7 &, agr ¥T EWER
& ¢, W I 7 7w " T &
TG T AW F YA FY A Ao Ty
FTAWAT | 57 WY & 19 & 9 wiwer
M 89LSS/67—10
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1 FATT FATE

MR. DEPUTY-SPEAKER : Normally
we are supposed to take up Private Mem-
ber’s Business at 3 O’clock, but to-day if
the House would permit, I would: like to
continue ‘this debate and conclude it and
then take- ‘up the Private Members® Business
at about’4 O’clock.

SHRI SURENDRANATH DWIVEDY
Why not we take this up on Monday ?
It can be extended upto Monday.

MR. DEPUTY-SPEAKER : This reso-
lution itself is a non-official ‘business... ..

SOME HON. MEMBERS : No, no.

MR. DEPUTY-SPEAKER : ....in &
way.

15 Hrs.

SHRI SURENDRANATH DWIVEDY
It does not mean that. .

MR. DEPUTY-SPEAKER
speakin in a technical sense.

SHRI SURENDRANATH DWIVEDY :
The Home Minister has also moved his
motion and that is an official motion. So,
what I would suggest is this. Curtailing the
time allotted for non-official business would
not be proper. Moreover, there is also the
half-an-hour discussion in the evening.
So, I would suggest that we may take 2 hours
for this item on Monday. So, why not
start the mon-official business now ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG 8INGH) :
That would not be possible. In the morn-
ing, the Speaker had suggested and it was
agreed that this debate should be cancluded
today. So, it must be completed today.

If they .do not.-want to forgo the time
allotted for non-official business, then let us
extend the House and let us sit longer.

SHRI SURENDRANATH DWIVEDY :
Even then I would suggest that from 3 p.m.
to 5 -30 p.m. private Members® business may
be taken up, and after 5 -30 p.m. if they want
they can continue this debate.

MR. DEPUTY-SPEAKER : Then the
continuity will be broken. Let us have the
debate continuously when the issues are

¢ I'am not
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{Mr. Deputy Speaker]
before the House already. We shall think
about the matter and we shall extend the
time a little later,

SHRI SHASHI RANJAN (Pupri) : I had
also given a notice under rule, 193, and ever
since I had tabled it, I have not received any
intimation from the Speaker whether I
would be allowed to raise it or not. Many
others from our side had also given such
notices.

Now, it is already 3 p.m. This is a very
serious matter, and we must not be hustled
in this matter. So, I endorse the views
expressed by Shri Surendranath Dwivedy
that this debate should be extended to Mon-
day. Those who have tabled notices under
rule 193 must be given a chance. Already,
we have forgone the lunch hour, and we are
not prepared to sit after 5-30 p.m. for this
because our heaith would not permit us to
do so. .

MR. DEPUTY-SPEAKER : A number of
notices are usually received and everyone
who has sent notices is not necessarily
given a chance. Now, the hon. Law Minis-
ter.

SHRI SHASHI RANJAN : Let us take
vote on this matter.

SHRI NARENDRA SINGH MAHIDA
(Anand) : What time have you fixed for
this ?

MR. DEPUTY-SPEAKER : We want to
finish this debate by 4 p.m.

SHRI SHASHI RANJAN : No, let it be
extended to Monday.

MR. DEPUTY-SPEAKER : No, we want
to finish this debate today. The House
desires that this debate should be finished
today. Now, the Law Minister,

DR. KARNI SINGH (Bikaner)
But you cannot ignore the non-official busi-
ness.

MR. DEPUTY-SPEAKER : I am not
scuttling it. It will be taken up,

DR. KARNI SINGH : But you will have
an empty House in the evening 8o, what is
the point ?
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SHRI SHASHI RANJAN : Let us take
votes on this whether the House desires to
sit longer or not.

SHRI RAJARAM (Salem) : If every week
we are going to change the timings like this,
there will be no private Members' business
at all here.

MR. DEPUTY-SPEAKER : I am not
saying that there will be no private Mem-
bers’ business. The private Members’
business will get the time allotted for it.

SHRI RAJARAM : Why are you chang-
ing the timings for it?

SHRI SHASHI RANJAN : I formally
move that let us take the vote of the House
whether we should sit longer or not today.

DR. KARNI SINGH : Why do you not
start the private Members' business now ?
Already, it is 3 p.m.

MR. DEPUTY-SPEAKER : I have al-
ready taken the sense of the House and I am
proceeding with the debate.

SHRI SHASHI RANJAN : Simply be-
cause I am a Member belonging to the Con-
gress Benches I should not be denied of the
chance. I formally move this.

=t SPTrET wrE (T9E) 0 Sw-

e AgRE, AW FgT qg g fF AT
FTHTA TIET & F T AT A

MR. DEPUTY-SPEAKER : I did not
want to break it.

ft T vl e A 9T ar
T & | T THR T IR FOA
T TGS A Ay g =ty fowdy
AT aaedl & 19 F1 a0y Ifeq
T yAfaer | gwaTg § R-uERT ae
Y ¥ Q€ qE w1 guy faear &
AR ST TT AN H THAT F g ay oy
g gewEl & A # Sfaa
srafawar & W wfed | ufE e
fot ¥t a1 W2 T 9T g A v
t wfed g geel & 0 A
forar s @R ¥ fede Ft WAk @&
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& fod eaforg #1 fem o | AR @TQ
Tzt #1 79 fafeaa &1 & oy faaw
ST =Tfed |

DR. RAM SUBHAG SINGH : I suggest
that we better finish this debate today.

MR. DEPUTY-SPEAKER : He has to
make a motion for the purpose.

DR. RAM SUBHAG SINGH : I move
that this debate must conclude today.

SHRI SURENDRANATH DWIVEDY :
That is what we are objecting to. You
cannot encroach upon the time allotted for
non-official business.

MR. DEPUTY-SPEAKER : I have al-
ready made it clear to Shri Surendranath
Dwivedy and also to Shri Prakash Vir
Shastri that whatever time is provided for
non-official business once in a way will
not be touched. Of course, adjustment is
always possible, and I have suggested only
an adjustment.

DR. RAM SUBHAG SINGH : Yester-
day also, it was Shri Prakash Vir Shastri’s
motion which was being discussed. How
can he, therefore, say that only 2% hours are
allotted for private Members' business ?

&t qETrERT R : § 4g A ¥
T g 5 afus 7 do1 @ 1 SR W
g fag & 0 aw a8 g A7
Fgn ag & fr o g 7 Y o€
qT5ae gel & 97 §, SO o A
BT ST =9 |

MR. DEPUTY-SPEAKER : The time
allotted for private Members’ business will
be provided and it will not be curtailed.
Since it has been formally moved that the

debate be continued, I would like to take the
sense of the House whether it is agreed to .

SOME HON. MEMBERS : Yes.
SOME HON. MEMBERS : No.

SHRI A. K. GOPALAN (Kasergod) :
Let us hear what the other side also has to
say. Let the time be extended for this
debate. This is a very important issue, and
so I would suggest that it may be extended
up to Monday. Now, let us take the non-
official business.
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DR. KARNI SINGH : I wish to make a
submission. This is a very important. I
do not see why we should postpone it till
Monday. Why do we not work tomorrow
Saturday ? I think that to keep Parliament

SOME HON. MEMBERS : No, we shall
not sit on Saturdays.

DR. KARNI SINGH : It costs the tax-
payer Rs. 1 lakh a day to keep Parliament
going. Why don’t we work tomorrow ?

SOME HON. MEMBERS : No, io.
DR. KARNI SINGH : I do not mind if

itis continued today. But private Members®
business must be taken up now.

=it Toreiie fag : & sor AT w7
TS TAATATE | 3FIR I T & fear
ST QY FIE qHe I TEE QAT | AEA BT
FFumwmaferod! s ge
arfer e T & S 1 e =nfed
SR AT ¥ F© FH IaTF AW FY AT
sfed | F1E reT A v | AT
T 77 & FF 20X A &7 A A9 G
I A SATET AT AT § | qt qerer
grar 1

MR. DEPUTY-SPEAKER : The issue
before the House is something different,
namely how to accommodate Private Mem-
bers’ business.

=it Torfix fog - swfwem g & 5
ST greE F qU HWyE A fAwar
TR q wE A9, @ feo s A
Ul

MR. DEPUTY-SPEAKER : Just now,
Dr. Karni Singh has said that let the debate
be continued, but he made a plea that the
time allotted for Private Members’ business
cannot be curtailed. That has been our
usual practice. That point will have to be
replied to by the hon. Minister.

 DR. RAM SUBHAG SINGH : Let us
sit longer. That was what I suggested.

DR. KARNI SINGH : The submission
that I made was that the Private Members’
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business should be taken up just now, but
we should work tomorrow Saturday; it costs
the tax-payer Rs. 1 lakh a day to keep
Parliament going.

SHRI UMANATH : Take it to Monday.

SHRI P. K. DEO (Kalahandi) : We get
only 2§ hours in a week for Private Mem-
bers’ business and that time should not
be curtailed.

MR. DEPUTY-SPEAKER : I have al-
ready said that we do not want to curtail
time or encroach upon the time allotted for
Private Members’® business.

The question is how to accommodate.
I have suggested that we shall try to finish
this debate by 4 p.m. We can sit one hour
longer if need be and finish it.

SHRI SEZHIYAN : In the Order Paper
we find that at 3 p.m. Private Members’
business should be taken up and at 5-30
p.m. the half-an-hour discussion is to be
taken up. That means that up to 6 p.m., we
bave already got scheduled business. If
you want to extend this debate, you can ex-
tend it after 6 p.m. and not now. Between
3 p.m. and 6 p.m, there is a programme be-
fore us already scheduled on the Order
Paper. The time allotted for Private Mem-
bers’ business cannot be encroached upon. .

SHRI UMANATH : Unless there is un-
animity in the House.

SHRI PILOO MODY (Godhra) : I think
it is very unfair indeed that when you
bave a particular time fixed for a
Pparticular purpose, namely Private Members®
Bills, you should try to move it around
and make the people who are interested
in this business sit till 7 p.m. or 8
p.m. whereas those who are interested in
making a little hay over here should be gett-
.ing the prime time of the House. So, I sug-
gest that you stick to the hours fixed for
Private Members’ business, and those who
want to move motions can do so after 6 p.m.
and sit till 8 p.m. or 9 p.m. or 12 midnight.

Nobody would mind that,
ot qeTw wuw (R faedt) -
JIEAE AR, TW G =T A ¥ oy

TR F IGHT AT FQATE | €@
E qm WY s A fafa g,
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Ja ¥ F s o 9w T A TR
AT

SHRI J. B. KRIPALANI : May I suggest
that in this babel of tongues, you decide what
you have to decide. (Interruption) May
I submit that in this babel of tongues, you
had better decide one way or the other and
finish.

DR. RAM SUBHAG SINGH : This is
what always happens; always it has happen-
ed like this. The timing is adjusted. In the
circumstances, I would again suggest that
the debate should be concluded within an
hour. (Interruption)

SOME HON. MEMBERS : No, no.

DR. RAM SUBHAG SINGH : Other-
‘wise, you shall have to take a division on
this issue, Itis not an easy matter.

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Please re-
sume your seats. I entirely share the con-
cern of the House, particularly from this
side and some Members on that side, that so
far as the Private Members’ time, which is
allotted two and a half hours once a weak,
is concerned, that should not be disturbed.
I entirely share that view. But there are
occasions when, with the concurrence of the
House, we have to make some adjustments.

AN HON. MEMBER : It must be un-
animous.

SHRI UMANATH : The Speaker said
before adjourning the House that till 3
O’clock, we will go on with this motion.
But when somebody suggested a change, he
said that we can change it provided there is
unanimity. If you want to change the time
from 3 to 3-30 for the starting of private
Members’ business, there must be unanimity.
But there is no unanimity. So, you have to
start non-official business now. You have
given up the lunch hour also today.

SHRI D. C. SHARMA (Gurdaspur) :
Will you call the Home Minister to give a
reply ? (Interruption)

MR. DEPUTY-SPEAKER . : The only
remedy is, I will have to take votes.

SEVERAL HON. MEMBERS : No, no.
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MR. DEPUTY-SPEAKER : Then, if the
House is particularly interested in the pri-
vate Members® business, we have to adjust.
(Interruption). If you are ready to sit after
6 pam....

SHRI SURENDRANATH DWIVEDY :
Sir, you will be breaking a convention if
on this matter you proceed to take votes,
because, so far, we have established a con-
vention which is followed rigorously al-
ways : so far as private Members® Bills and
Resolutions are concerned, there should not
be any disturbance in that time or any
accommodation unless there is unanimity in
the House. If you decide on voting, then
you can decide by taking votes that the pri-
vate Members’ Bills and Resolutions may
not be discussed at all | That can also be
decided by the majority !

SHRI PILOO MODY : It stands to reason
that the brute majority cannot change pro-
cedures in this House. (Interruption)

MR. DEPUTY-SPEAKER : Mr Piloo
Mody has vigorously advocated as most
other Members have done—Shri Madhok
also has said—that we will have to decide
one way or the other. I do recognise—I
have been a Member of this House for near-
ly 11 years now—the importance of private
Members® Bills and Resolutions, but when-
ever occasions rose for changing the time
for private Members® business, occasionally
some accommodation was made, but it
appears that the House is not in favour of
postponing non-official business. (Interryp-
tion) So, may I suggest to Government that
we continue this debate on Monday which
means that the House will now take up
private Members® business.

1515 hrs,
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SHRI P. K. DEO (Kalahandi) : Sir, I
would like to point out that we are creating
a very bad precedent for the future so far as
private members’ Bills are concerned. If
you go through the list of private members®
business, after Mr. Madhu Limaye's Bill,
my Bill is supposed to come up for conside-
ration and passing. But as some financial
commitments are necessary, it is necessary
to get the recommendation of the President
for consideration of this Bill. I am sorry
to state that a very unusual treatment has
been meted out to me because the President’s
recommendation, which is a very usual thing
and which is invariably given in all cases,
has not been received till now for the consi-
deration of my Bill. I think the intention
of the Government is mala fide and they
want to scotch it from the very beginning.
This matter has been hanging fire for a long
time. The Administrative Reforms Com-
mission made a recommendation that the
earliest opportunity should be given for the
passing of this Bill. My Bill is nothing buta
carbon copy of the Bill as recommended by
the Administrative Reforms Commission.
1 think it is the intention of the Government
to give shelter to corrupt men. That is the
only motive behind not recommending my
Bill for the President’s recommendation.
Otherwise, what other reason can be there ?
1 seek your protection in this regard. In
future wherever financial implications are
there, the President’s recommendation should
be invariably forthcoming.

MR. DEPUTY-SPEAKER : What is
now before the House is the Report of the
Committee. It has nothing to do with
getting the recommendation of the President.
That is why we have shown you the way out,
namely, to make a circulation motion. It
may take some time because so many finan-
cial implications may have to be studied.

=t sy et (F19Y) ¢ SIEAw
oft, I 99 faT 9w AT aHTQ q<EL
¥ fadst ¥ qrag & a5t fOE TG
Ft ot @Y 4% g T goran a1 fow |
Ay sqaEqr & 4 5 9T a8 [N
eHigfy  fag 59 98 7 oMY 3§ T9F
T8 T & g&T4T IQ |



